FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR

DALANE INDUSTRIES PRIVATE LIMITED OPERATING IN MANUFACTURE OF
STRUCTURAL METAL PRODUCTS, TANKS, RESERVOIRS AND STEAM
GENERATORS AT BHOSARI, PUNE, MAHARASHTRA, INDIA - 411026

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1) | Name of the corporate debtor along with DALANE INDUSTRIES PRIVATE
PAN & CIN/ LLP No. LIMITED
PAN: AADCD9272D
CIN: U28113PN2011PTC140180
2) | Address of the registered office PLOT NO.194, SECTOR NO.07,
PRADHIKARAN, BHOSARI, PUNE,
MAHARASHTRA, INDIA - 411026.
3) | URL of website Not Applicable
4) | Details of place where majority of fixed Machineries with Dyes & Tools at
assets are located various places in Pune, Maharashtra.
5) | Installed capacity of main products/ Tata Xenon Yodha (Vehicle), Prower
services Press 250 Ton, VMC Machine, Arc
Welding Machine, SPM machine,
Computer, Steel Bins, Plastic Bins,
Dies & tools, LED TV, Scrap
6) | Quantity and value of main products/ Not Available
services sold in last financial year
7) | Number of employees/ workmen 0 (Zero)
8) | Further details including last available 31" March 2023
financial statements (with schedules) of List of Creditors:
two years, lists of creditors are available at | https://ibbi.gov.in/en/claims/claim-
URL.: process/U28113PN2011PTC140180
For Financials:
cirp.dalane@qgmail.com
9) | Eligibility for resolution applicants under | For Detailed EOI and eligibility
section 25(2)(h) of the Code is available at | criteria, please contact on:
URL: cirp.dalane@gmail.com
10) | Last date for receipt of expression of 28™ September, 2024
interest
11) | Date of issue of provisional list of 08™ October, 2024
prospective resolution applicants
12)| Last date for submission of objections to 13™ October, 2024
provisional list
13) | Date of issue of final list of prospective 23" October, 2024

resolution applicants

14)

Date of issue of information

28™ October, 2024



https://ibbi.gov.in/en/claims/claim-process/U28113PN2011PTC140180
https://ibbi.gov.in/en/claims/claim-process/U28113PN2011PTC140180
mailto:cirp.dalane@gmail.com
mailto:cirp.dalane@gmail.com

memorandum, evaluation matrix and
request for resolution plans to prospective
resolution applicants

15)| Last date for submission of resolution 27" November 2024
plans

16) | Process email id to submit Expression of cirp.dalane@gmail.com
Interest

IP Reg. No. (amalt %W |

IBBI/IPA-001/

SD/-

KAMAL KUMAR JADWANI
IBBI/IPA-001/IP-P-02786/2022-2023/14259
Resolution Professional

For Dalane Industries Private Limited

Flat No. 605, Wing-B,

Satguru Complex II (A-B), Film City Road,
Date: 13" September 2024 Goregaon East, Adjacent to Satellite Tower,
Place: Mumbai Suburban Mumbai Suburban, Maharashtra ,400063



mailto:cirp.dalane@gmail.com

FRIDAY, SEPTEMBER 13, 2024

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

- ; The Vishweshwar Sahakari Bank Ltd. Pune

[Multi-state Bank)

471/472, Market Yard, Gultekdi, Pune <411 037, Phone No.2426 17557 2426 2745
Email - agm_recovery@vishweshwarbank.com, Web - weaw vishweshwarbank.com

SALE NOTICE THROUGH PUBLIC AUCTION

Whereas The undersigned being appointed as Authonsed Officer, under the Securitisation and Reconstruction of
Financial Assets and Enforcement of Securty Interest Act, 2002 (Act 54 of 2002 dated 17/1272002) and in exercise of
pawers conferred under Section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 1ssuad a
Demand Motice dated 18.05.2024 under section 13{2) of the said act calling upon the borrower & guarantors. The
borrowers having failed to repay the amount, the morigage propery was taken into Actual Possession by the
undersignad on 22.07 2024 in exercise of powers conferred on him under section 13(4) ) read with rule 8 of the said
rules & the praperty mentioned in below schedule is part of the said mortgage property. The barrowers in Particular and
public in general was also cautioned through our Possession Notice published in Daily Business Standard & Daily
Saamana newspapers as required under the Act on 26.07.2024 not to deal with the praperly menticned below. The
secured asset mentioned in below schedule shall be sold by the undersigned on the following terms & condition on
Monday, dt. 30.09.2024 on 12.00 noon at Recovery Department, The Vishweshwar Sahakari Bank Limited,
Pune, (Head Office) 395, Market Yard, Gultekdi, Puna - 411 037.

Terms and Conditions of Sale

1) The undersigned intends to sell the property “As is where is basis & As is what is condition & as is whatever basis”,
Bank will not responsible for condition & other thing related to the property.

2) The purchaser are required to deposit the eamest deposit mentioned below with Authorised Officer befare
Auction Start by way of Pay Order/ Demand drafl, payable at Pune and Favoring “The Vishweshwar Sahakari
Bank Ltd. Pune”. The earnest money of the depositor will not carry any interest

3)  Authorised Officer reserve the right to cancel the auction without assigning any reasons

4) The successful purchaser of Immovable Property shall deposit 25 % of the amount of the sale price (adjusting the
earnest deposit) immediately on the sale being knocked in his favour and the balance purchase price within 15
days of confirmation of the sale by the Authorized Officer,

5) The successful purchaser on payment of enfire sale pnce (Registration Fees & Stamp Duty, Other charges
etc. Jand on completion of sale formalities shall be issued a sale certificate by the authorized Officer.

6) The bid will not be considered below Reserve pnce.

) The secured assetmentioned below are based onthe Morigage Charge created by the bormower in favor of the bank,

8) The successful purchaser shall bear all Stamp duly, Reqgistration fee, Transfer Fee, sale cerlificate regisiration
charges and any ather charges payable pertaining to the said property.

9) The bank does not take any responsibility for any errorsiomission [properly 1ax /discrepancy /shortfall etc. in the
sSecured Asset or for the dues of any authorty established by the law. Interested parlies are advised lo
independantly verify details of the property and to inspact the records relating to the mortgage avaitable with the

Authorized Officer on request.
10) As per the best of knowledge and information of the Authorised Officer below mentioned amount is payable
_pertaining to said fiats.
FlatMo. | PMCTax | Society Maintenance Total Dues
04 T64.091 | T1,04,147 T 1.68238
1203 = 70,606 | 142788 T2.21.394

11) The purchaser can be inspect the property from 23.09.2024 to 27.09.2024 between 11.00 am to 5.00 pm with
prior permission of Authonzed Officer

12) It shall be responsitility of the successful bidder to pay1% T.0.5. of the sale amount under Section 194(14) of the
Income TaxAct & shall submit the proof there of to Authorised officer.

Name of Borrower | Guarantors & Martgagor

Borrower -

M/s Prime Products, Pariner - 1) Shri Teseef Talazzul Saboowala, 2) Sou. Fatema Toseef Saboowala

Add 1:- Unit No. 3, Plot No. 711MB, 2 & 3, Khira Industrial Co-Op. Society, General Block, Indrayani Comer, Bhosan,
Pune-411026

Add 2 - Flat No. 604, 6th Floor, "B” Building,” Brahma Exuberance”, 5. No. 13, Hissa No. 1+2+3 (Pan}, CTS No. 738,
Kondnwa (Kh}, Tal. Havedi, Dist- Pune- £11048.

Guarantor & Mortgagor -

1) Shri Toseef Tafazzul Saboawala, 2) Sou. Falema Toses{ Saboowala (Both Guarantor For Loan Ale. 153217 & 1534/
228,

Add:- Both R/A at: Flat No. 604, 6th Floor, 'B" Building,” Brahma Exuberance’, 5. No. 13, Hissa No. 1+2+3 (Part), CTS
Mo. 739, Kondhwa (Kh), Tal. Havell, Dist- Pune- 411048,

3) Shri Yawar HatimAli { Guarantor for Loan Alc No. 16373)

Add:-FlatNo. 22,"CWing" "Glonous Park”, Sector-3, Indrayani Nagar, Bhosan, Tal. Havedl, Dist- Pune- 411038

Total Loan Outstanding Balance as on 31.08.2024 . 5,42,44,832 88 (for loan Alc No. 153/217 & 153/228) and ¥
44 3971244 (forloan A/c No. 163/3) + Interest & other charges from 01.09.2024

Description of Mortgaged property

Immovabie Property:

Propery Owner : Shri Toseef Tafazzul Saboowala and Sou, Fatema Toseef Saboowala

1) Adl that piece and parcel of the Fiat No. 904, admeasuring about 138.47 Sq. Mir (Salable)i.e. 1480 5q. Ft on the Sth
Floorofthe "D - 4" wing, [ *D’- building] and the parking space beanng No. DB- 18 admeasuring about 13.38 3q. Miri.e.
144 3q. Ftin D" building in “Brahma Exuberance”, at 5. No. 13, Hissa No. 1+2+3(part), bearing CTS No. 739, at
Kondhwa (KR}, Tal. Haveli, Dist. Pune.

Reserve Price:-<. 1,31,00,000/- Eamest Money <. 12,10,000/-

2) All that piece and parcel of the Flat No. 1203, admeasunng about 92.26 Sq. Mtr (Carpet) + Terrace admeasuring
about 20,30 Sg. Mir on the 12 th Floor of the *A- Building, at"Elina Living”, at 5. No. 43, Hissa No. 142434445 (pari} + 6
+ 7 +8 (part) +9A+0B/M1+11(P) +12 5. No. 44+ 3. No. 46/172 + 1/3 at Mohammadwadi, Pune along with Two-four
wheeler car parking space admeasunng about 9.29 5g. Mir. each

Reserve Price:-. 1,06,00,000/- Eamest Money <. 10,60,000/-

STATUTORY 30 DAYS SALE NOTICE UNDER SARFAESI ACT

The bomrower/GuarantorMorigagor are hereby noticed to pay the sum menticned as above before the date of auction, failing
which the secured assats will be auctioned and balance if any will be recoverad with Interestand cost fram you,
/-
Santosh Bankar
Asst. General Manager & Authorized Officer,
The Vishweshwar Sahakan Bank Lid, Pune.
Mobile No. 99229 50642

Place : Pune
Date : 12.09.2024

Indusind Bank (3)

Time of Inspection is given as under:

Public Notice Legal heirs Declaration

Notice is hereby given public at large regarding property bearing Flat No. 8 Apartment
No. 21 area admeasuring about 41.82 Sq. Mtrs. i.e. 450 Sq. ft., on the “Second Floor”, the
building known as “RAJLAXMI APARTMENT CONDOMINIUM?”, along with undivided
share 4.13%, constructed on land bearing City Survey No. 1511, 1512, 1513 and 1514,
situated at Village Shukrawar Peth, Tal-Haveli and Dist-Pune, (Hereinafter referred to as
“SAID FLAT?”) originally owned and possessed by Mr. Sagar Dattatray Saindane purchased
from Mr. Ulhas Ramchandra Shinde, Mrs. Shalini Ulhas Shinde, Mr. Milind Ulhas Shinde,
Mr. Sameer Ulhas Shinde by Agreement dated 21.04.2004. before execution of final Deed of
Apartment one of the owner Mr. Ulhas Ramchandra Shinde was expired on 10.10.2010 and
Mrs. Shalini Ulhas Shinde was expired on 13.07.2009 and leaving behind their legal heirs
namely sons Mr. Milind Ulhas Shinde, Mr. Sameer Ulhas Shinde. The notice is hereby given
for declaration and verification of Mr. Milind Ulhas Shinde, Mr. Sameer Ulhas Shinde are only
legal heir and have legal rights to execute final Deed of Apartment and hereby declared interest
of above-mentioned property is free from any encumbers & no any kinds of third-party rights
i.e. Gift, Sale, or any other deed & said property clean, clear and marketable title and owner
have assurance have legal valid rights to disposed said property. If any rights/interests of third
party of said property shall be inform us, if any claim or objection raised in written on address
mentioned below within 07 days from the date of this notice. If within due dated no claim and
objection raised, we will not considered further claim and objection. The said property shall be

considered as clean, clear & marketable title. Sd/-
Date: 12.09.2024. ALPINE LAW PUNE, legal firm
Adyv. Ganesh R. Kadam

Office : Flat No. 8, 2" Floor, Wing A, Amod Apartment, CTS 1145, Final Plot No. 530, Fergusson college Road,
Behind Shravan Hotel & Near Ramsar Cafe, Model Colony, Shivajinagar, Pune- 411016 Mo- 9923904981

Pune Urban Co-op Bank Ltd. Pune.

Head Office : 24, Lombar building, Kasba Peth, Pune 411011
Sale Cum Auction Notice For Sale Of Inmovable Property

Auction Sale Notice of Sale Of Immovable Assets Under the Securitization And Reconstruction
of Financial Assets and Enforcement Of Security Interest Act 2002. Read With The Proviso to
Rule 8(6) of the Security Interest ( Enforcement) Rule 2002.

(Here in after referred to as the act)
Maotice is hare by given to the public in general and o the Borrower(s) and Guaranton(s) and mortgagers in
particular that the under mentioned immovable property morigaged to the secured creditor which is in tha
possession of Authorised Officer. Pune Urban GCo-0p. Bank Lid. Pune, under the rule no; & and 9 of the
Securtization And Reconstruction of Financial Assets and Enforcement Of Secunty Interest Act 2002 within
the maaning of sec.13(12) of the Act, will be sold on "As is Where" "As is What is” and "Whatever there is"
and without recourse basis” On 260972024 for the recovery of B2.13,06,31,631/- (Rs. Thirteen Crore Six
Lakh Thirty One Thousand Six Hundred Thirty One Only) As on 31/08/2024 along with future interest /
other charges due to the Pune Urban Co-op, Bank Ltd. Pune, Katra] Dhankawadi Branch from Borrower(s)
and Guarantor(s)and mongagers .
The recoveny of the dues From Borrower(s} and Guaranton s ) and morigagers stated defailed as under.

PUBLIC NOTICE

Notice, hereby given thal, Late Smil. Rukmini Pandurang Patil owned &0%
share in all that piece and parcel of Flat No. 501 adm, 163.08 Sq. Mirs. Carpetie.
1755.39 5q. FL. Carpet + Terace adm. 28.68 Sq. Mtrs. in Building ‘B’ in the project
“Shriniwas Blossom Bouleverd Co. Operative Housing Society Ltd.'
alongwith 2 car parking lots adm. 18,72 5q. Mirs, constructed onland bearing Final
Plot Mo, 42112 situated at village Ghorpadi Pune - 4 11001 (hereinafter referred to
as the 'SAID FLAT"). The said deceased Smi. Rumkini Pandurang Patil (65%) and
one Smt. Lilawati Dadasaheb Waghmode (35%) purchased said flat by registered
Agreement, Thereafter SmL Lilawati Dadasaheb Waghmaoda gifled her 35% share
to Smi. Rukmini Pandurang Patil by registered Gift Deed. Smi Rukmini Pandurang
Patil transferred 40% share to Mr. Vilas Pandurang Patil by registered Sale Deed.
The said deceased has also by her last Will dated 16/02/2024 bequeathed her 60%
share in the said flat to her son Mr. Vilas Pandurang Patil. Anyone having any
rights, titke and nterest in the above mentioned Flat by way of orall writlen
agresmeant, dead, heirship, morigage, leasa, gift, possassion, inhertance, charge
arotherwiss shall intimate the same to the undersigned or the Chairman, Shriniwas
Blossom Boubevard Co, Operative Housing Sochety Ltd. Final Plot No, 421/2, South
Main Reoad, Off. Lane No. 7, Koregaon Park, Pune - 411001 together wath proof
theraof within 15 days from the publication of this notica, failing which all such
claims if any, shall be deemed to have waved and/ or abandoned the same for all

purposas
PUNE, Prime LE'uE| thmugh Adv. Unmesh ﬂEShPEI’IﬂE.
Dt. 13.9.2024

Office at ;: 402, Kamayani Towers, Off. J. M. Road,
Shivajinagar, Pune. Ph. No. 8379051111

PUBLIC NOTICE

Maltice is hereby given that | am required to invesligate the title of
Anjall Mano] Sainani (Owner of the said Property) which is
developed by Nanak Properties Private Limited through its
Director Manoj Sainam (Developer) to the Land/Plot along with
Bungalow area 5500 sq. ft. Built-up bearing Plot No.130,
Corresponding Block No. C (as per PMRDA approved Plan dated
08/04/2024 vide No. 1137/22/23/241) out of Gat No. 122 area
admeasuring 04 Hectare 96 Aar out of total area OF Hectare 40
Aar including Polkharaba at Village Dhalewadi, Tal. Maval, Dist.
Pune area admeasuring 74000 sq. mitrs. for layout, construction of
building resort project sanctioned from PMEDA and bounded as:
East: Plol No.194, South: Amarja Layoul Road, West: Plot
M0,131, North: Amarja Layout Road. Any persons having any
claim by way of sale agreement, morigage, lease, lien, gift,
easement, exchange, possession, inheritance, court case,
succession or otherwise howsoever in respect of the same are
required to intimate the same in wrting to the undersigned
together with documents in support thereof within 15 days of
publication of this Notice, failing which all such claim, if any, shall
be deemed o have been waived and/or abandoned.

Place: Pune
Dale: 12/09/2024  NJTIN G. OMBALE, ADVOCATE

Flat No.4, Omshankar Building, Second Floor, CTS No.896/1,
Raviwar Peth, Pune 411002. Mobile No. 9822196328
E-mail id: nitingembale@gmail.com

Mame and Address of the Amount Description of Reserve Minimum
borrower and guarantor Outstanding Property Price Bid Amount
M/s. Chandrasakha Agro Bs. 1 All plece and parcel of | 22 6527120/~ | 226,62 7T12/-

Tourism Pvt Lid .Reg
address:- House no 4, 5.
Mo. 1, Ambegaon Bk, Talu

Haveli, Dist Pune
Directors, Late Ananta
sakharam Waswand
through his legal heirs
{a) Nivruti Ananta
Waswand (2] Gulab
Ananta waswand (3) Mrs
Sharada Ramesh pokale
(4} Mrs Mirmala Keraba
charwad 2. Nivruti Ananta
waswand 3. Gulab Ananta
Waswand 4. Sandip
Shrihari Mangade 5. Mrs
sneha sandip mangade B.
Atul Ramesh Pokale 7.
Dipak gorakhnath

MA landed property adm 3
H 22 R bearing Gat no.72
(Okd Mo 410) from mouje

Morwadi (Kikawi) Talu Bhor
Dist Pune. Owned by [ate

Anantia Sakharam
waswand through his lagal
heirs and Sandip Shirihari

Mangade And Mrs . Sneha

sandip Mangada

2 All piece and parcel of

property baaring
grampanchayat milakat no
191 (old 177) with RCC
building with build up
1347sq.f. along with other
construction on site from
mouje Morwadi [Kikawi)

Talu Bhor Dist Pune awned

by Mivruti Ananta waswand

13,06.31.631

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
DALANE INDUSTRIES PRIVATE LIMITED

OPERATING IN MANUFACTURE OF STRUCTURAL METAL PRODUCTS, TANKS,
RESERVINAS AND STEAM GENERATORS AT BHOSARL, PLUNE, MAHARASHTRA, INDIA - 411026
[Under sub-reglation { 1) of reguiation 364 of the Insahvency and Bankruptcy Board of fndia

{Insolvency Resalution Process for Corporate Persens) Regulations, 2016)

: RELEVANTPARTICULARS
1. | Mame of the comporate debios DALANE INDUSTRIES PRIVATE LIMITED
along with PANSGIN/LLP Ma, | PAN: MADCDO2T20

| CIN: U2E113PN2011PTC140180

[ PLOT NO.194, SECTOR MO,0OT,

| FRACHIEARAN, BHOSARI, PUNE,

| MAHARASHTRA, INDIA - 411026,

| Not Applicable : :
Machmeres with Dyes & Tools at vanous

| places in Pune, Maharashtra. :
Tata ¥enon Yodha (Vehiclel Prower Press

| 250 Ton, VMWC Machine, Arc Welding
Machine, SPM machine, Computer, Steel
Bins, Plastic Bins, [ses & toals, LED T,

2. | Address of the registered office

3. | URL of websita ]

4. | Detais of place whene majority of

__ | fized assets are located

5, | Instalked capacity of main
products) services

! | Scrap
6. | Quantity and value of main [ Mot Available
products) services sold n last
| financial year . )
7. | Number of employees/ workmen | O (Zer)
8. | Further details including last Jist March 2023

awdllable financlal statements
(with schedules) of two years, ists
o creditors are-aviailable at URL:

| List of Creditors: itpssiohi govinsen/

| claims/claim-process)’
LUZB113PNZ0LIPTCIA0IRD

| For Detalled EOf and eligibdity critera,
please contact on;

| Girp datane@gmail.com
28th Septemier, 2024

g, | Eligitbility for resotutien applicanis
under section 25(21(h} of the
| Code s available st URL: N
10 Last date for recaipt of expression
| of interest
11 Date of ssue of provisional list of
| progpective resolution applicants
12, Lasi date for submission of
| phjections to provisional list
13. Date of Bsue of final list of
| prospeclive resclution applicants
14 Date of Esue of information
memorandum, evaluation matrx
and request for resolution plans
Lo prdspeclneg resolution
| appicants
15, Last date for submission of
| resglution plans
165, Process amail id 1o submit
Expression of interest

| B8th October, 2024
| 13th October, 2024
| 23rd October, 2024

| 28th October, 2024

| 27th November 2024

| cirp.datanedgmail com

Sy -

HAMAL KUMAR JADWANI

IBEI/IPA-QDLP-P-02TRE, 2022-2023/ 14250

Resolution Professional

Far Dalane Indusiries Private Limited

Flat Mo, GO, Wing-B. Satguru Cormpees 0| (881 FilrmeCity Road,

Chate: 13th September 2024 Goregaon East, Adjacent to Sateflite Towar,
Piace: Mumbai Suburbar Mumbai Suburban, Maharashtra 4003

salunkhe 3 All piece and parcel of
GUARANTORS, . NA landed property adm
1. Chandrakant Tulashiram 27.7 R carved out of larger
Mangade land adm.2H 12 Rbearing
Z. Rajaram Shankar Gat no.402 from mouje
Kashid Kikawi Talu Bhor Dist
Pune. Owned by late
Ananta Sakharam
waswand through his
legal heirs.
Sr.No. Particulars Information
1 Date and timea of auction 26/09/2024 at 1.00 PM
2 Earnast Money Deposit 10.00%,
3 Last date of submission of bids | Onor before 25/08/2024 before 5.00 pm
4 Date and time of inspection of property for | 25/09/2024 (Between11.00 AM to 5.00 PM)

intending purchaser

| Pune Urban Co-op. Bank Lid. Pune
RecoveryDepartment Market yvard Puna-37
S50 092201/9552592178

5 Place of auction and contact no

« We invite your altentions to provisions of sub seclion (8) of s&c.13 of the act in respect of lima availabla lo
redeem the secured asset.

= Thizis alzo a nofice 1o the borrower/ guaranior and mortgagors of the above said loan about holding of this
sale on the above mentionad date if their outstanding dues are nol repaid in full,

« Encumbrances known o the bank, Statutory dues like Property Taxes, MSEB Charges elc be ascerlained
by the Prospective Purchaser{s).

= Whenever applicable it is responsibility of purchaser of Secured Assat to deduct tax at source {TDS) @ 1%
of the total sell consideration on behalf of resident owner on the transfer of immovable propery having
consideration equal to rs.50 lack and above and deposit the same with proper authority w's 194(4) of
Income Tax Act.

=  The aforesaid property shall not be sold below the reserve price as mantion above,

= The successiul bidder will be required to deposit 25% of the sale price | less the amount of EMD deposited |
an the samea day of confirmation of sale. The balance amount of the sale price is 1o be paid within 30 days of
the conformation of the sale or such extended period as may be agreed to by the Authorised Officer. If the
successful tenderer fails to pay the price as stated above, the deposit made by him shall be forfeited

= Authorised Officer resarves the right to accept or reject any or all bids without any assigning any reason(s).
The Authorised Officer reserve the right to sell the assets by any of the modes or vary the terms and
conditions of the auction as prescribed inthe SARFAES] Act. ad/

Authorized Officer
Pune Urban Co-op. Bank Ltd. Pune

Place :- Pune
Date :- 10.09.2024

Pune Urban Co-op Bank Ltd. Pune.

Head Office : 24, Lombar building, Kasba Peth, Pune 411011
Sale Cum Auction Notice For Sale Of Imnmovable Property

Auction Sale Notice of Sale Of Immovable Assets Under the Securitization And Reconstruction
of Financial Assets and Enforcement Of Security Interest Act 2002. Read With The Proviso to
Rule B(6) of the Security Interest ( Enforcement) Rule 2002.

(Here in after referred to as the act)
Motice is hera by given to the public in genaral and to the Borrowear(s) and Guarantorn{s] and mortgagers in
particular that the under mentioned immovable property morigaged o the secured credifor which is in the
possession of Authonsed Officer, Pune Urban Co-op. Bank Lid, Pune, under the rule no, 8§ and 9 of the
Securtization And Reconstruction of Financial Assets and Enforcament Of Security Interast Act 2002 within
the meaning of sec.13012) of the Act, will be sold on "As is Where™ ,"As is What is" and "Whatever there is"
and without recourse basis" On 26/09/2024 for the recovery of Rs. 14,57,.96,639/- (Rs. Fourteen Crore
Fifty Seven Lakh Ninety Six Thousand Six Hundred Thirty Nine Only) As on 31/08/2024 along with
future interest / other charges due to the Pune Urban Co-op. Bank Lid. Pune, Katraj Branch from
Borrower(s ) and Guarantons) and morgagers .
The recovery of the dues From Borrower(s) and Guarantor(s) and mertgagers stated detailed as under

INDUSIND BANK LIMITED

FRR Dept, 11th Floor, Tower 1, One World Centre, 841, Senapati Bapat Marg,
Prabhadevi, Mumbai 400013

[Appendix - IV-A] [See proviso to rule 8 (6) riw 9(1)]
PUBLIC NOTICE FOR E-AUCTION SALE OF IMMOVABLE PROPERTY
E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
(“SARFAESI Act”) read with proviso to Rule 8 (6) r/w 9(1) of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower(s), Guarantor(s) and Mortgagor (s) that the below described immovable property mortgaged/ charged to the Secured
Creditor, possession of which has been taken by the Authorised Officer of Indusind Bank Limited. The Authorized Officer of Indusind Bank Limited hereby intends to sell the below mentioned
secured property for recovery of dues and hence the tenders/bids are invited in sealed cover for the purchase of the secured property The properties shall be sold in exercise of rights and powers
under the provisions of sections 13 (2) and (4) of SARFAESI Act; on “As is where is”, “As is what is”, and “Whatever there is” and “Without recourse Basis” for recovery of amount shown
below in respective column due to Indusind bank limited as Secured Creditor from respective Borrower and Guarantors & Mortgagors ) shown below. Details of the Borrower(s)/Guarantors/Mort-
gagors, Securities, Owner, Outstanding Dues, Date of Demand Notice sent under Section 13(2), Possession Date, Reserve Price, Bid Increment Amount, Earnest Money Deposit (EMD), Date &

Sr. Name of Borrower(s)/ : Owner of the | Qutstanding Dues as | Demand [Possession |Reserve Price| Bid Increment | EMD | Date & Time of
No, Guarantors/ Mortgagors Details of the Secured Asset property | on 11.09.2024 IN INR) |Notice Date | Date (ININR)  |Amount(ININR)| (ININR) | Inspection
All that piece and parcel of Residential Flat No 7 B
M/s Hindustan Abhikaran | adm 704.46 Sq Fti.e 65.47 Sq Mtrs carpet area on
(Borrower) Mr Abhay 2nd Floor, of the building known as ‘ Sinhgad Mr Abha e 18.10.2024
1. | Virchand Pahade (Guarantor/ | apartment'standing on all the piece and parcel of the Virch 3’ Rs. 06.12.2022 | 03.09.2024 40.55 Rs. Rs. 10.00 AM
" | Mortgagor) Mrs Bhagyashree | land bearing survey no 70/3/1 situate being and lying Plrch ad” 72.78 Lakhs s e L 50000/- | 4.10 Lakhs TO
Abhay Pahade(Guarantor) | at vadgaon Bk within the limits of registration Sub Dist| ~ "anade akhs 2.00 PM
(Guarantor) Tal Hgvell, Dist Pune and within the limits of Pune
Muncipal Corpn Pune 411041

Account No: 00013564604005, Name of the Beneficiary: Indusind Bank Limited Bank Name: Indusind Bank Limited , Branch: Opera House Mumbai, IFSC Code:

INDB0000001

Date of E-Auction & Time:- 22.10.2024 11am to 12:00 pm

Last date and time for submission of bid letter of participation/KYC Document/Proof of EMD:- 21.10.2024 till 6 pm

9619900667.

For detailed terms and conditions of the sale, please refer to the link provided in Secured Creditor’s website i.e. www.IndusInd.com or https://www.bankeauctions.com or contact Mr Farhad Jiwani Mobile No

STATUTORY NOTICE FOR SALE UNDER Rule 8(6) r/w 9(1) OF SECURITY INTEREST (ENFORCEMENT) RULES, 2002

This notice is also a mandatory notice of not less than 30 (Thirty) days to the Borrower(s) of the above loan account under Rule 8(6) riw 9(1), of Security Interest (Enforcement) Rule, 2002 and provisions of Securitization &
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002, informing them about holding of auction/sale through e-auction on the above referred date and time.

Date: 12.09.2024
Place: Pune

Sd/- Authorized Officer
Indusind Bank Limited

financialexp.epaptin

Name and Address of the Amount Description of Reserve Minimum
borrower and guarantor Quistanding Property Price Bid Amount
M/S.DAZLING AMUZMENT Rs 1 All piece and parcel of MA | 22 55,27 120/- | 2,28 52 T12/-

(PARTNERSHIP FIRM) 14 57 EIE- 639/ landed property adm 2H2Z R

Partners 1)MR.NIVEUTTI el T | bearing Gat no.72 { Old Mo
ANANTA WASWAND 4107} from mowgje

2) MR.SANDEEP SHRIHARI Marwadi [ Kikawi ) Tal. Bhor

MAMNGADE 3) MRS. JYOTI Disl Pune, Owned by lale

NIVRUTTI WASWAND AnantaSakharam waswand

{CO- BORROWER)

1 Late Anant a sakharam
Waswand through his legal
heirs (a) Nivruti Ananta
Waswand (2} Gulab Ananta
waswand [3) Mrs Sharada
Ramesh pokale (4) Mrs
Mirmala Keraba charwad
GUARANTORS -

1) MR. SANTOSH VIJAY
WASAWAND 2) MR.SURESH
YASHWANT KASHID
J) MR.SANDEEP
SHRIHARI MANGADE
4. MRS.JYOTI NIVRUTTI
WASWAND 5. MR.ATUL
RAMESH POKALE
6.ME.DIPAK GORAKHMATH
SALUNKHE 7. MRS. SNEHA
SANDEEP MANGADE
E.MR.NIVEUTTI ANANTA
WASWAND 5. MR.GULABRADO |
ANANTA WASWAND
10.MR5. NIRMALA KERBA
CHARWAD 11 MR3.SHARDA

RAMESH POKALE

throwgh his kegal heirz -and
Sandip Shrihen Mangade And
Mrs Sneha sandip Mangade

2 All plece and parcel of
property

bearing grampanchayat
milakat no 191 {(gld 177) with
RCC building with bulld up
1347 =q.fL alongwith other
conztruction on  site from
mauje Morwadi (Kikewi) Taku
Bhar Dist Pune owned by
Mivruth Ananiawaswand

3 All plece and parcel of NA
landed property adm 27.7 R
carved out of larger land
adm.2H 12 Rbearing Gal
na. 402 from mouje  Kikawi
Talu Bhor DistPune.Owned
bylate Ananis Sakharam
waswand hrowgh hes legal
hearirs:

Information

Particulars
| 26/082024 a1 1.00 PM

1 Data and time of u'-.lLil'.iI_I:I_I"—I-
z Earmest Money Deposit 10.00%
3 Last date of submission of f:l!l::l_s Onor before 25/09/2024 before 5.00 pm

e Rl Bl il bl e b sshioninds o LA Ll
4 Date and time of inspection of property for | 25/09/2024 (Betwean11.00 AM to 5.00 PM)

intending purchaser

Pune Urban Co-op. Bank Lid, Pune
RecoveryDepartmeant Market yard Pune-37
l 9552592201/9552592178

5 Place of auction and contact no

= e invita yaur attentions to provisions of sub section (8) of sec,13 of the act In respect of ime availlable lo
redeemihe secured asset

= Thisis alzc a notice ta the borrower [ guarantor and mortigagors of the above said koan about holding of this zale
on the above mentioned date if thelr outstanding dues are not repald in full

=  Encumbrances known to the bank. Statutony dues like Propery Taxes, MSEB Charges etc.be ascerfained by
the Prospective Purchaser(s),

= Whenever applicable Uig responzsibilily of purchaser of Secured Asseal 1o deduct tax at source (TDS) @ 1% of
the total sall consideration on bahalfl of resident ownear on the transfer of immovable propery having
consideration equal 1o rs.50 lack and above and deposil the same with proper authonty w's 194(4) of Incame
Tax Act.

=  Tha aforesaid property shall nol be sold balow the resarve price as mention above,

* The successful bidder will be required to deposit 25% of the sale price ( less the amount of EMD deposited ) on
the same day of confirmation of zale.The balance amount of the sale price is 1o be paid within 30 days of the
conformation of the sale or such extended period as may be agreed o by the Authorised Gfficer. [T the
successiul lenderer fails to pay the price as slated above, the deposit made by him shall be forfeited

= Authonsed Officer reserves the nght to accept or reject any or all bids without any assigning any reasonis). The
Authorised Officer reserve the right to sellthe aszets by any of the modes or vary the terms and conditions of the
auction as prescribed inthe SARFAES] Act. S

e

Authorized Officer
Pune Urban Co-op. Bank Ltd. Pune

Place :- Pune
Date :- 10.09.2024
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e T 5 GeEE e . §E SiAE IBBIAPA-001/TP-P-02786/2022- "’lJ"-M""U
::{fﬂm m:‘ﬂj"mj"" m:ﬂ Sr. | Matter to be displayed on website | Start Date & Time of | Last Date & Time of . Frgiteegart o
o AT T A A Eﬁﬁw-@ No. (English) v tend:ﬁ.[aaf')h:.ﬁ:‘ne pﬁp‘j?‘(mlssuarl‘-l(.aﬁ) etz . fou, @, wEE wiecEs >|v—'€ﬁ) Teem fIR‘I iz,
mmmmw FIEE Yy . Yy . Tt m - ¥ooog
FE A with AM/PM) (Time with AM/PM) e com S, ek T, T - Yoot
A e A e e e s, - - —
s BEiE 13/0%/7e 0 WE WA A 1 | Renovation of control room & allied civil 13/09/2024 20/09/2024
e e e 3 works at 220KV Phursungi Substation, (10.00 AM) (10:00 AM) Rk ama; Canara Bank
m_‘é‘;‘nmm - Dist-Pune.(Rfx no.7000032273) Iﬁle
. /- 2 | Provision of 0.9 m wide cable trench 13/09/2024 20/09/2024 p———
@ ettt vt & 01 No. of culvert over cable trench (10.00 AM) (10:00 AM) RS T, i T T, Hg- oot
- etc. at 132kV switchyard of 400kV A=h1 ¥ i .
Lonikand Il Substation, Dist-Pune.(Rfx d‘rﬂﬁzms?mmﬁmﬁm o st Jies TR A6 ez
no.7000033274) 3z, Y007 WA HigRA fEE (TR g 2007 = Frm ¢(5) = q(%) =
3 |Repair of existing WBM road and 13/09/2024 20/09/2024 mm mawﬁmwﬁﬁm whvgy et memy/
asphalting of internal road at 220kV (10.00 AM) (10:00 AM) vuif areie e s s e e aen wan den wivga st
Theur Substation, Dist- Pune.(Rfx AT SR A, T A f, Sy i wL ., i #, s - 1, e dem
no.7000033235) S U, URETE- Lo o8 mwsr%rhtﬂqaﬁwwﬁ oft, e e, s EaE
- _ . Hat = st wham T e @ i o, Sy . A, o, S s it a s
4 | Providing housgkeeplng services for 13/09/2024 20!99!2024 e, ey i TR SR SRS O, T, AT, G iR RfREN, -
office of the Chief Engineer EHV PC (10.00 AM) (10:00 AM) ) - i,
O&M Zone, Pune & 37 floor MSETCL {4008 AT T WEATEL 3. 0,6¢,63,C53 28/ - (¥, T G AT TR AMCE A
offices at Admin Building Rasta T e o o e
. 30.0%.%07 L HT=,
Peth , Dist- Pune. (Rfx no.7000033326) At o 0 o m;‘;;’;f;,:,m ST 3 !
5 | Construction of tremix concrete road 13/09/2024 20/09/2024 FAFR, e A 3 A el A w1 e
at 132 Markal Substation, Dist- Pune. (10.00 AM) (10:00 AM) ATET
(07000033232) ; 2 iz . e faem TEERE | AW i
6 onstruction of Asphalting BEEM 13/09/2024 20/09/2024 - " . PRPPE .
Road at 132 KV Mundhwa Substation, (10.00 AM) (10:00 AM) ;.EQ TE??;WQE%&‘% ?;*I‘E)ET feream
Dist- Pune. (Rfx no.7000033234) ' ar T F. 30, 'HT!.‘?.H.‘E.- 21570/ % T
7 |Renovation of control room with 13/09/2024 20/09/2024 fom, foren wm, el @S, sy o, 5 5
arrangement of ladies rest room (10.00 AM) (10:00 AM) A A, me, frew s, 5 B o o 00/m | 2,08,700/-
along with replacement of damaged Wgﬁ;*wm v
switchyard earthing pipeline & allied civil ufvem : -
works at 132kV Phursungi Substation, FwfRI : SRR
Dist- Pune.(Rfx no.7000033272) .
3%0) T 2, guT = FEEE
8 | Repair of internal asphalting roads with 13/09/2024 20/09/2024 ' U RIS
providing carpet over existing roads in (10.00 AM) (10:00 AM) ‘
400 kV switchyard and portion of metal o | A Es e f" ciafied E'y R
spreading for 400 kV switchyard at ; !ﬁ;' = 3:: i a; ; 3;1;;
400 KV Jejuri Substation Dist- Pune. o (e °;1 w?mfm‘“ -
(Rfx no.7000033226) g A¥R, 2 &
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plinths and other allied civil works (10.00 AM) (10:00 AM) .. . 30— - 7=, .10,25,000/— | 7. 62,800/~
of Control Room along with metal wfyem ; FET AW AT A A, e ’
spreading in 132kV switchyard at T : WY A A A,
220kV  Walchandnagar. Dist-Pune. g“‘;‘n“?"ﬁ’“:“gm
... . 38 8- gl - T,
(Rfx no.7000033227) o i ST Siet A T,
10 |Work of civii maintenance & 13/09/2024 20/09/2024 I : HEO AT B T W,
upkeepment of various sub station in (10.00 AM) (10:00 AM) Ffarm - STerEET deEe T AT
Pune District. (Rfx no:-7000033233, 70 T A 39 [ 96,07, 202 I A, .00 A A1 AFEHTET wH FAAT
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For futher details please visit to
Tender copy per tender 590/-

https://srmetender.mahatransco.in

Contact Person: The Addl. Executive Engineer (C), Tel. No.8010653137.

Sd/-

Executive Engineer (C) EHV CCCM Division,Pune MSETCL,Pune-411011.
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